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No. A T /Comm Court?Super Trme Scale/2072/2026 /3 e 28™ July, 2026

In
| The Ld Principal Pistrict & Sessions fudge, Central, THC
3. The Lal. Principal District & Sessions Judge, North-West, Rohini
3, The Ld. Principal Dhstrict & Sessions Judge. Eust, KKD
4 1he B4 Pnnetpal Distct & Sessions Judge, North-East, KKD
S, The bd. Principal Distnct & Sessions Judge, North, Rohini

. & IheLd. Principal District & Scssians Judge-cum-Spl. Judge:(PC Act) (CBI), RADC

[he Ld. Principai District & Sessions Judge, New Delhi, PHC R =
& Ihe Ld. Pancipal District & Sessions ludge. Shahdara, KKD Cemere
9. The Ld. Principal District & Sessions Judge, South-West, Dwarka
10. The Ld. Principal District & Segsions Judge, South, Saket
11.The Ld. Principal District & Sessions Judge, West, THC
12. The Ld. Principal District & Sessions Judge, South-Cast, Saket
13 The Ld. Principal Judge, Family Courts (HQs), South-West, D

Sub.: Training of District Judges (Commjercinl Court} and Officers in %ci;ﬁ‘tﬁdmto be
in Super Time Seale on the Commercial Courts Act, 2015 andg E{"%ﬁi‘ related UEBLIRIS
%5_&@&%’3

enactments on 31% July & 01* August, 2026

Respected Sit/Madam,

The Dethi Judicial Academy shall be conducting the *Training of District Judges
(Commercial Court) and Officers in or anticipated to be in Super Time Scale on the
Commercial Courts Act, 2015 and the othcr rélatefl enactments’ for District Judge
{Comraercial Cour() and DTHIS Officers in or anticipatel to be in Super Time Scale, whe
have nof yet been posted as Distviet Judges (Commercial Couris), on 3 July & 019
August, 2026 at the Delhi Judicial Academy.

The nomnation list of DHIS Officers for the aforcsaid Training is enclosed as
Annexure ‘A’ Vhe scliedule of the programme is enclosed as Annexure ‘B’
-
It 1 requested that the nommated Judicial Officers posted under your kind control inay
kindly he communicated about the programme schedute through your good office, for attending
the programme.

In case the nominated officor is fransferredfposted to other jurisdiction on or
hefore the date of nforesaid training, the nominated Judicial Officer shall remain
nominated for the programme.

The nominated Judicn] Officers may kindly be advised not to list any judicial
‘administrative wark on 31% July & 019 August. 2026,

With regards,

NCIPAL DISTRICT & SESSIONS JUDGE CUM SPECIAL JUNGE(PC ACTICRI)
RDUSE AVENUE, COUIT COMULEX, NEWDELHL

o tomAce carome § 032 -9 0 §8 / D ' paed, 29 ‘ 0?’,%

 opv fnrwardrd alangwrh its eactusune ot informavon and nevessary action (o

1 Sh. Mimish Markan, Spl. tidpe (PL ACQICBD

2 . Vishal Gogne, Spl. Indge tPC AqICBI (Mps/MLAS Cases)

% Sh. Muran Prasad Singh, Spl. Tndge (PG AcOICBIR02

] Sh Neeraj Gaer, Presiding Officer, Labow Court

+ . Ganrav Ran, Sp1 Tadge (PC AacBh

B Sh sudharsim Kaushik, Sph Indge L AcTCHD)

) Gh Sharad Gupa, Presiding Officer, Indusutal Fribungl

o M Iyai Kler, Spb. Turdge (P Acolb B0

] The 5. o Ld. Pr. Nistrict R Gesstons Judge-cusn-SpL Judge (PL AL} (CBI),RACL, New Delht.
I Branch In-charge, Admn, Filiag, Poot Car, Lare ‘laklng, Faciltation Centre, RATE. New Drlin.

10
‘/ The Wrb-site Cammittee, Tis Wazari Courts, Delin );L") &
q\{]

{Nig Vinay Sing}
Officer Tn-charge {Judl.)
for Prncipal District & Sessions Juikpe-
cum-Spi. Judge (FC Act{CBI
Rouse Avenue Court Complex
New Nelhi




Nomination List of DHJS Officers for
"Fraining of District Judges (Commercial Court) and Officers in or anticipated to be-in Super

Annexure -A

Time Seale on the Commercial Courts Act, 2015 and the other related enactments’

on

31.07.2026 (Friday) and 01.08.2026 (Saturday)

:L’ Name of Officer I’resent posting Ne| District Place of Posting
1 {Vipin Kr.Rai ASJ (POCS0O) 1 | South-East Saket

2 |Geetanjali Goel Ofticer on Sp‘ae.cial.Duty {Rules & DHC

[.itigation)

3 |Manish Gupta Judge, Family Court 2 West THC

4 |Raj Rani Distriv1 ludge (Commercial Court) | 2 West THC

5 [Savitri Judge, Family Court 2 | Shahdara KKD

6 |Sugandha Appgarwal District Judge 4 | New Delhi PHC

7 |Satish Kr.Arora Registrar Supreme F.‘ourl of

o India

8 |Sumit Dass iudge, Family Court | Shahdara KKD

9 |[Munish Markan Special Judge (PC Act) (CBD) 21 Rouse Avenue
10 |Naresh Kr.Laka District Judpe 7 Central THC

11 [Charu Aggarwal ASJ (E-courl) 2 | Shahdara KKD

12 |Sidharthh Mathur District Judge | North Rohini

) . Special Judge (PC Act) (CBD

{3 [Vishal Gogne MPsMLAS Cases) 24 Rouse Avenue
14 |Murari Prasad Singh special Judge (PC Acy (CBD) 2 Rouse Avenue
15 |Kiran Gupta District Judge 2 | North-West Rohini

16 |Vishal Singh ASJ 5 | South-Last Saket

17 |Shuchi Laler District Judge 2 Fast KKD

18 |Tarun Yogesh District Judee 131 Central THC

19 |Neeraj Gaur POL.C i Rouse Avenue
20 {Saurabh Partap Singh Laler ASJ 5 1 New Delhi PHC

2i |Priya Mahendra ‘ ASJ 9 West THC

22 |Gaurav Rac special Judge (PC Act) (CBY) 1 Rouse Avenue
23 |Shunali Gupta ASJ(FTC) 2 South Saket

24 |Sudhanshu Kaushik special Judge (PC Act) (CBY) 11 Rouse Avenue
25 |Sharad Gupta POIT 2 Rouse Avenue
26 |Sunil Beniwal District Judge 6 | South Saket =
27 |Vandana Jain ASJ 3 {1 South-West Dwarka
28 |Deepak Dabas loint Registrar (!udicial) DHC

29 |Deepak Wason AS) 4 1 South-West Dwarka

30 [Jyoti Kler special Judge (PC Act) (CBI) 14 Rouse Avenue
31 |Dharmender Rana District Judge 1 | New Delhi PHC

C vordinator, Delhi International

ol e Arbitration € entre DHC

33 |Twinkle Wadhwa ASJ 2 | North-East KKD

34 |Ankur Jain-I ASJ 4 Central THC




Programme Name:

Duration, Day & Date:
Participants:

Venue:
Programme Director:
Programme Coordinator:

DELHI JUDICIAL ACADEMY

Training of District Judges (Commercial Court) and Officers in or anticipated to be in Super Time Scale on the
Cominercial Courts Act, 2015 and the other related enactiments
Two days, 31th July, 2026 (Friday) and Ist August, 2026 (Saturday)
District Judge (Commercial Court) and DHJS Officers in or anticipated to be in Super Time Scale, who have not
yet been posted as District Judges (Commercial Courts).
Seminar Hall, 2nd Floor, Delhi Judicial Academy

Mr. Mohd. Farrukh, Director {Administration) / Chairperson (Officiating), Delhi Judicial Academy.
Mr. Sachin Sangwan, Additional Directer, Delhi Judicial Academy.

Date & 11:30 01:15 03:15
Day 10:00 am - 13:30 am 11:45 11:45 am -01:15 pm 0!:.45 01:45 pm-03:15 pm 03:30 . 03:30 pm - 05:00 pm
am pin pm )
Session-J Session-11 Scssion-111 Session-IV
Commercial Courts Act, Effective Implementation of the Appreciation of Digital Evidence 1BC and Companies Aet
Vision, Significance and Provisions of Commercial Courts
Effective Use Act, 2015 s Admissibility of  electronic Overview of IBC
evidence, challenges before the » Effect of appointment of IRP.
¢ Constinttiona! vision & legal s Commercial Courts Act vs. CPC trial court and case study RP, Acceplance of Resoluton
policy for enactment of framework s Use of Tech & Al in Judicial Plan. Failure of the Resolution
Commercial Courts Act ‘ * Scope and Applicability of Act system Plan etc. on the matters 1o be
¢ Significance of Commercial » Specified Value » Use of NGDG. CIS. JustlS App filed under the Commercial
Courts in improving case of 1 | Pre-institution Mediation b far Court & Case Management % Courts Act as well as such
doing business (EoDB) g |* Imerlocutory Applications N E pending matters.
¢ Effective use of the provisions A {* Case Management and | ¢ % _
of the Commercial Couris Act. procedural innovations H * Personal liability of Directors
31.07.2026 2015 for expeditious disposal B |* Rolcofjudges in expediting trial B and Lifling of Corporate Veil
{Friday) of Commerc1al'Dlsputes o R |* Timelines under the Act & their B R in execution proceeding
< fdclay reduct'ton strategies in 0 enforcement ) . R E .
high-value disputes A |+ Evidence evaluation in ontine E x . Eff‘e(.:l of winding up, merger,
o Importance of  Alternate K S— A K striking of the name of the
Dispute Resolution (ADR}) & Summas hil company from the registered
A ry Judgment K s 2
mechanisms etc. on the existing claims of
other parties.
Speaker: Speakcfrs: Speaker: .
Speaker: » Anuj Kumar Agarwal, Advocate e Prof. {Dr.) Risham Garg,

s Mr. Nikhil Chopra, Principal
Judge. Family Courts (HQs).
South West, Dwarka

& Mr. Nikhil Chopra, Principal
Judge. Family Courts (HQs).
South West. Dwarka

* Mr. Himanshu Tanwar,
Joint Director. DIA

Professor of Law & Registrar.
NLUD




Al act
2345

Date & p 11:30 TR 03:15
Day 10:00 amt — 11:30 am i1:45 11:45 am - 01:15 pm 45 01:45 pm - 03:15 pm 03:30 03:30 pm - 05:00 pm
am pm pm
Session-1 Session-11 Session-111 Session-1V
The Arbitration & Conciliation Continued from previous Intellectual Property Rights Continued from previpus
Act, 1996 session,.. session....
¢ Law relating 10 infringement and
s Jurisdiction * Distinction between Conciliation passing off ingredients » Interplay of Copyright and IT
* Interim Measures & Arbitration  Interim relief: Act and intermediary liability in
= Setting aside Arbitral Awards ¢ Role of judges in pre-institution oex parte injunction (when e-cominerce etc.
o Enforcememt of  Arbitral | mediation merited) + Domain name disputes
Awards » Settlement enforcement Uss 74 o dynamic injunction s IP trial - some peculiaritics. Tria}
+ Court intervention U/s 8 s Overlap between Arbitration & L o John Doe arder through VC
y T Commercial Courts v |* (S:ectionAIZA of the Commercial T | Jurisdiction
. ourts Act - |* Valuation
i 2 . US‘Z of a trademark and other i » Design infringement
v ; N
’ H1.0K.2026 ' 1] H L fn:nj?\cﬁ' and renution - owesil] N ‘. S\C’Sl’}::::l ,’,lf(:i.or HiE t.opynght
o ol ¢ 1’ B Rpesvnetradoriart s sad soome 29 R LI EE TR A1) BRI AT BRI B N
i E R Vi, the dradeimaks Aok, L £
| A g |* The role of Section 124 - whether A
| K A relicl to be granted when both K
: K Plaintiff and Defendant are
i registered proprietors
!
Speaker:
Speaker: Speaker: Spenker: e Ms. Swathi Sukumar
»  Dr. Amit George, Advocate s Dr. Amit George, Advocate e Ms. Swathi Sukumar Sr. Advocate
- «{onling session) (online session) . Sr. Advocate -




